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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

 AT PRINCIPAL BENCH, NEW DELHI  

 In O.A. No. 470 of 2023 

 

Public Action Committee & ors. Vs State of Punjab & ors. 

 
Objections to Report dated 21-11-2023 submitted by the Joint Committee in O.A. No. 470 
of 2023. 

 
Respectfully sheweth 

 
The Applicants humbly submits as under: 

  
1. That the Report prepared & submitted by the Joint committee nowhere mentions 

about the severe pollution already done by the Polluting Respondent Industry and 

has not mentioned the poor condition of Shed whose sheets have badly damaged 

due to Acidic fumes which must have resulted into health issues with the workers as 

well as nearby inhabitants including local Applicants. As already submitted, the PPCB 

has already caught the Respondent Industry discharging the Effluent in Sewerage 

system as well as doing Environment Pollution since last many years. The report has 

been prepared based on the information provided by the Polluting Industry and the 

Joint Committee has not gone through the actual and factual facts regarding the 

actual production being done by the Polluting Respondent Industry.   

 

2. That despite the orders of closures as well as directions to install the equipment to 

prevent the Environment Pollution, the Respondent Industry has never followed the 

directions and has been regularly doing the Pollution on regular basis and even by 

illegally operating the Industry when it was un-operational in official records of 

PPCB. Along with it, the PPCB too has also hidden the facts regarding non-

compliance of strictures/directions special conditions issued to the unit from time to 

2
228



 
 

time by PPCB have been ignored and they have been given repeated extensions the 

same has not been put on record by the Joint Committee.  

 
3. That at the time of visit by the Joint Committee, the Applicant Davinder Pal Singh 

was present and informed the joint committee as under:  

 
i. The production to manufacture products which generate pollution were 

stopped after NGT sought report from the concerned authorities. These facts 

can be ascertained by comparing hourly consumption of electricity as well as 

obtaining and comparing maximum demand of electricity from the 

concerned department. The less production is mere an eyewash to mislead 

the Joint Committee as well as Hon’ble NGT.  

 

ii. That the Joint Committee may compare consumption of PNG in the past and 

during the preceding period of declaration of enquiry since the unit has been 

mandated to operate on PNG.  

 
iii. That the Material audit (mass balance equation) for the manufacturing 

process for every item being manufactured should be obtained from the 

industry.  

 
 

4. That as per Report (Page marked 99) the unit is involved in batch wise 

standardization operation of dyes for further processors application needs. However, 

the unit reportedly manufacturing of basic Dyes Oil Yellow @100 kg/day, Oil Green 

@ 100 kg/day using glycerine, benzaldehdye and dyes methyl aniline and other 

chemicals such as Ortho toluidine, Mono cholorobenezane & acids as raw material. 

It means, the total production of Unit for One Month should be around 6MT and 

for one year, it should be around 70 MTons.  
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5. That as per website http://amarcolour.com/about/  of the Polluting Respondent 

Industry, the Unit has a capacity of 2500 MTons with annual Turnover of 100 

Crores to 500 Crores as mentioned on IndiaMart website. Further, the basic dyes as 

well as final products as per website with URL as http://amarcolour.com/acid-

colour/ , http://amarcolour.com/disperse-dyes-final/ , 

http://amarcolour.com/products/basic-dyes/ . The Pdf depicting information in 

details regarding the Polluting Industry as per its own website is produced herewith 

as Annexure PA-1. Further, the details of Industry as per Indiamart website 

https://www.indiamart.com/amar-colour-chem/aboutus.html is produced herewith 

as Annexure PA-2. All such facts have not been seen by the Joint Committee and has 

just recommended the suggestions for Polluting Industry which was running on very 

low capacity against the actual production after the orders of inspection and 

formation of Joint Committee by this Hon’ble Tribunal. Thus, the data regarding 

production of said factory is required to be verified from its turnover and other facts. 

 

6. That despite repeated violations by the polluting Industry, the joint committee has 

not recommended any strict action against the polluting Industry but has just issued 

Suggestions for implementation by the Respondent Industry. It is pertinent to 

submit here that with such under capacity production, the Industry has still failed 

to follow the Environment Norms and when it will start commencing as per its 

production capacity i.e. more than 20-30 times the production as shown to Joint 

Committee, it is going to damage the Environment again.  

 

7. That the Joint Committee report is mere an eyewash to save the Polluting 

Respondent Industry from Environment Penalty as well as Closure directions and 

from the conduct of Punjab Pollution Control Board in Punjab, it is clear that PPCB 

has never performed its duty as per law, which may be due to political interference 

as well as their own personal vested interests.  

 
8. That for fair, actual and factual report, it is very important to study and produce the 

facts regarding pollution already done by it. It is pertinent to submit here that this 
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Hon’ble Tribunal had directed the Joint Committee to visit the place and submit 

the factual and action taken report on extent of violation and reasons for not 

taking action under Water Act, 1974 and Air Act, 1981 within four weeks. However, 

the report doesn’t depict any Action taken against the violation (Pollution) already 

done by Polluting Industry. Further, the report has been prepared without going 

into actual and factual facts. Overall, the Applicants raise strong objections against 

the Report prepared by the Joint Committee as it is not depicting complete real facts 

and is liable to set aside by this Hon’ble Tribunal. 

 
PRAYER:  

Keeping in view of the above facts as well as notices already issued by PPCB on 

pollution already done by the Respondent Polluting Industry, the Applicants humbly 

prays to this Hon’ble Tribunal to reject the incomplete & biased Report submitted by 

the Joint Committee and accept our objections as well as prayer as submitted in 

Original Application.  

 

 

Date: 29-11-2023       Er. Kapil Dev 

Place: Ludhiana                (Applicant No. 2)  
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ANNEXURE PA-1232



7
233



8
234



9
ANNEXURE PA-2235
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